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CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

I 

O.A.NO. 37/92 

DATE OF DECISION12 .5 .98 

Shri prahàãbhai pa tel 	 Petitioner 

P.PacThya 	 Advocate for the Petitioner [s]  
Versus 

TJfljcn of India & O. 	 Respondent 

MT .N. S.Shevcle 	 Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. /.adha)crjshnan 	z 	mi eznbec() 

The Hon'b!e Mr. 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 	 ( 
I ,U- 

2 	Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether It needs to be circulated to other Benches of the Tribunal ? 



:2: 

3hri Prahaladbhai H.patrl 
Railway uarter :o:  335/A, 
Railway Loco Colony, 
PiHSANA 384 002. 

(Advocate: Mr.U.P.Padhya ) 

(:0 
IN a * 	Applicant. 

VERSUS 

1 • Uni:n of India, through: 
The General I4anager, 
Wes tern Railway, 
Churchgate,r0ii3Ay 400 020 

The Chief Electrical Engineer 
Western Railway, 

Chuechgate,SQNI3AY 400 020. 

e tivisional Railway Manager, 
:-ajkot Djvision, 
Kothi Cornoound 
RAJI<OT 350 001. 	 ... 	Responden:s 

(Advocate: Mr.N..S.sievde ) 

o R A L 	0 R C 	R 	tate: 12,5.193. 
0Aj97/92 

Per: HoiYble Sl)ri \J.Radhakrjshnan : Merrfoer(A) 

This OA has been callEl frrxi the Registry at tie 
recuest of :r.P;padhya counsel for the applicant. 
Ur.!..S.3hevde is oresent. 

Mr .padhva states that he s?eks nermission to withdraw 

S 	 this O.A. on the ground that the/ zli 	prayed for in the 
apolication has since been acce5ted by the Railway. 
Permission grantaQ. OA stanos osposec1 of as withdrawan. 

N o ord. e r as to c os t s. 

V.Radha]cr:Lshnan 
Member (A) 

npm 


